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1 have not been informed that my 
~t Motion 15 not in order. 
It fwthr says : 

"Where: it is a border line case or the 
Speaker is not in possession of 
fUllfacts to decide tae admissibility 
of a notice, he may mention in the 
House the receipt . f the motion 
~nd after hearing a brief statement 
from the member or the Minister 
concerned, give his decision on 
merit." 

My Adjournment Motion has no t been 
.. ejected on the ground that it is not in 
accordance with the rules. Therefore, I 
~eek a ruling from the Chair. When this 
ruling is there you cannot reject my Adjourn 
ment Motion on any other ground except 
the ground that it is not in accordance with 
the rules. I have not been told that it is not 
in accordance with the rules. This is a 
preceden t of th i! particular House; and 
you and all of us are bound by this parti-
cular d ecision . I seek a decision  on thi" par-
ticular point because  we are always told 
by some  officer of the Speaker's office that 
our Adjournment Motion is rejected ; that 
is not in accordance with the  rules and 
the precedent laid down by your honourable 
predecessor. 

MR. DEPUTY-SPEAKER Now  you 
have said. Your Adjournment Motion has 
been withheld by the Speaker. 

(InterruptIOn) 

MR. DEPUTY- PEAKER: On many 
occasions in this House, it had been told or 
according to the rules, the speaker does not 
explain the things inside the House with 
regard to withholding of yout' Adjournment 
Motion. 

SHRI BAPU AHED PARULEKAR: 
Has it  been withheld! 

MR. DEPUTY-Sl'EAKER : You can 
meet the Speaker in his  Chamber. 

• 
(InterrllptiOlls) 

H R I BAPUSAHEB PARULEKAR: It 
is withheld. (Interru.litiOlls). I take  it that it 
has been withheld, not rejected. (lntetrup-
tiOIlS) 

MR. DEPUTY-SPEAKER: The Spea-
ker has not given the consent. 

HRIBAPUSAHEBPARULEKAR:Hu 
it been withheld! (Interruptions) 

MR. DEPUTY- PEAKER: Yes. 

~I BAPUSAHEB PARULEKAR: 
Not rejected: 

MR. DEPUTY-SPEAKER: Th«;1'C-
COJC he need not give the reuons. 

(In~OIl  

• 

MR.. DEPUTY-SPEAKER: Many of 
the hOIl. members, have given Adjourn-
ment Motions, and they have been with-
held by the Speaker. That is the record 
available before me. If anybody is not 
satisfied with the decision of the Speaker, 
I shall most humbly request ¢very member, 
without wasting the tim of the House, 10 
meet the Speaker in his Charpbcr tomorrow. 

(Interruptions) 

MR. DEPUTY- PEAKER: That is my 
request and I am doing .........• 

(bllerruptions) 

MR.. DEPUTY-SPEAKER: The pea-
ker has not given his consent for all the 
Adjournment Motions. You can meet the 
Speaker tomorrow. I am going to  the next 
item on the Agenda. Papers to be Laid on the 
Table. 

(InterruptioIlS) 

12. rs brs. 

PAPERS LA.ID OCIJ THE TABLE 

COIUUOENDUM TO REVIEW OF ANNUAL 

REPORT OF STEEL AUTHORITY OP INDIA 

LTD., FOR 1978.79, NOTIFICATION RE. 

MININO LEASES ORANTED BEFORE ENFOllCl!.-

MENT OF MlNllS AND MlNllRALS (REOULA-

TION AND DEVELOPMENT) AMDT. Acrr, 
1972, ANNUAL REPORTS AND REVIEWS OF 
INDIAN JUTE INDUSTRIES, REsEAltCH Asso-
CIATION, CALCU1TA AND JUTE MANuFAC-
TURES DEVELOPMENT COUNCIL, CALCU1TA. 

FOR 1979-80. 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
KHURSHED ALAM KHAN) : Sir 
on behalf of Shri Pranab Mukherjee, 
I beg to lay on the Table :-

(I) A 'Corrigendum' (Hindi and 
English versions) to the Review by 
the Government on the Annual 
Report of the Steel Authority of 
India Limited, for the year 1978-79 
[Placed ill Library. See o. LT-
1948/81). 

(2) A copy of Notification No. S.O. 
213 (Hindi and English versions) 
published in Gazette of India dated 
the 17th January, rgBi specifying 
the date within which all mining 
leases granted before the commence-
ment of the Mines and Minerals 
(Regulation and Development) 
Amendment Act, '972, if in force 
at such commencement, shall be 
brought into conformity with the 
provisions of the said Act and the 
rules made thereunder, under sub-
section (1) of sectim 23 of the 
Mines and Mineralll (Regu1atioa 
and e el~  Act, 1957. 
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[Placed in Library. See No. LT-
1949/SI]. 

(3) (i) 

(ii) 

(.~  (i) 

A copy of the Annual Report 
(Hindi and English versions) 
of the Indian Jute Industries' 
Research Association Calcutta, 
for the year 1979-80 along with 
Audited Accounts. 

A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Indian Jute Industries' 
Research Association, Calcutta, 
for the year I 979-S0. [Placed 
in Library. See No. LT-
1950/SI]. 

A copy of the Annual Report 
(Hindi and English versions) 
of the Jute Manufactures 
Development Council, 
Calcutta, for the year 1979-80 
along with Audited Accounts. 

(ii)  A statement (Hindi and 
English versions) regarding 
Review by the Government on 
the working of the J ute Manu-
factures Development Council, 
Calcutta, for the year 1979-80. 
rPlaced in Library. Se. No. 
LT-1951/SI]. 

ANNUAL REPORTS OF CENTRAL SILK BoAlU)!: 
lloMBAY FOR 1979-S0, AND RUBBER BOAM 
KOTrAYAM, 1978-79, WITH STATEMENT 
FOR RELAY AND REvlEW AND ANNUAL 

REPORT 01' TRADE FAIR AUTHORITY OP 
.INDIA, NEW DEUH FOR 1979-80. 

SHRI KHURSHED ALAM KHAN: 
Sir, I beg to lay on the Table: 

:;t . 

(I) A copy of the Annual Accounts 
(Hindi and English versions) of 
the Central Silk Board, Bombay, 
for the year 1979-S0 together with 
Audit Report thereon, under sub-
section (4) of section 12 of the 
Central Silk Board Act, 1948. 
[Placed in Library. See No. LT-
1 9511/SrJ. 

(:I) (i) A copy of the Annual Accounts 
(Hindi and English versions) of 
the Rubber Board, Kottayam. 
for the year 1978-79 together 
with Audit Report thereon. 

(ii) A statement (Hindi and 

I ,' • • ~ . 

English versions) Showing 
reasons for delay in laying the 
papers mentioned at (i) above_ 
(P/Qud ,in Library. St. No_ 
LT-,1953/SI]. 

(3) A copy each of the following papers 
(Hindi and English versions) 
under sub-section (I) of s~t'ion 

619A of the Companies Act, 1956 :-

(i) Statement regarding Review 
by the Government on the 
working of the Trade Fair 
Authority of India, New 
Delhi, for the year 1979-80. 

(ii) Annual Report of the Trade 
Fair Authority of India, New 
Delhi, for the year 1979-80 
along with the Audited Ac-
counts and the comments or 
the Comptroller and Auditor-
General thereon. [Placed in. 
Library. See No. LT-1954/81]. 

Cl!NTRAL EXCISE (4TH AUDIT) RULES, 1981, 

NOTIFICATIONS UNDER CUSTOMS ACT, 1962-

AND CENTRAL EXCISE RULES, 1944 AND 

ANNUAL REPORT OF INDUSTRIAL AND COM-

)(ERCIAL Ul'mERTAKINCS OF THE CENTRAL 

OOV'!'. 

1979-80. 

(PUBLIC ENTERPRISES ~ R . 

THE DEPUTY MINISTER IN THE'. 

MINISTRY OF FINANCE (SHRr 

MAGANBHAI BAROT): I beg to lay on 

the  Table:-

(I) A copy of the Central Exci.e 

(Fourth Amendment) Rules, 1981 (Hindi 

and English Versions) published in 

Notification No. G.S.R. 133 in Gazette 

of India dated the 7th February, 198[ 

under  sub-section(2) of section 38 of the 

Central Excises _ and Salt Act, 1944-

[Placed in Library. See No. LT-1955/81]. 

(2) A copy each of the following 

Notifications (Hindi and English 

versions) under section 159 of the 

Customs Act, 1962: 

(i) G.S.R. 68(E) publi hed in Gaze-

tte of India dated the [7th February, 

1981 together with an explanatory me-

morandum authorising Industrial Ad-

viser or Additional Industrial Adviser 

of D.G.T.D. as one of the specified 

authority competent to issue essentiality 

• certificate in place of Director General, 

Technical Depar:tment .in terms of nOD-
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Seation No. 1 -C~stoms dated the 4th 
September, Ig80. 

(ii) G.S.R. 6g(E) published in 
'Gazette of India dated the 17th Feb-
ruary, Ig81 together with an explana-
tory memorandum authorising Indus-
trial Adviser or Additional Industrial 
Adviser of D .C.T.D. as the specified 
autbority compettlnt to issue es entiality 
.certificate in place of Director General, 
Technical Development in terms 
-of Notification o. 231-Customs dated 
the 27th November, 1980. 

(iii) C .S.R. 74(E) published in 
·Gazette of India dated the 20th Feb-
ruary, 1981 together with an explana-
tory memorandum regarding extension 
-of benefit of the concessional customs 
duty to the receipients of the medals 
and trophies in Philatelic Exhibitions. 

'(PLa,;ed in Library. See. No. L T-19561 
.81] . 

(3) A copy each of the following 
Notifications (Hindi and English ver-
·sions) issued under the Central Excise 
'Rules, Ig44;-

(i) G.S.R. 60(E) publi. h in Gazette 
·of India dated the  12th February, 1981 
together with an explanatory memo-
randum regarding exemption from the 
whole of the duty of excise  leviable on 
'sterilised miltone' also. 

(ii) G.S.R. 67(E) published in Gaze-
tte of India dated the 16th February, 
Ig81 together with an explanatory me-
'1l1.orandum regarding exemption from 
the whole of excise duty leviable on 
cinematograph films when cleared direct 
from. the laboratory for use only for 
restricted archival study or record • 
.and reference purposes. 
[PLaced in Libra!]. See No. LT-1957/81]. 

(4) A copy of the Annual Report 
(Hindi and English versions) on the 
'Working of Industr~1 and Commercial 
Undertakings of tfie Central Govern-
ment (Public Enterprises Survey) 
for the year 1979-80. (Volumes I to III). 
[PLaced in Library. ~ee No. LT-19581 
'ih.J. 

MESSAGES FROM RAJYA SABRA 

SECRETARY: Sir, I have to report 
the foJlowing messages received from 
.me Secretary-Ceneral of Rajya Sabha : 

(i) 'r am directed to inform the 
Lok Sabha that the Air (Prevention and 
Control of l'olJution) BIll, Ig80 which 
was passed by the Lok abha at its 
sitting held on the 23rd December, 

Ig80, has been passed by the Rajya 
Sabha at its sitting held on the ~t  
February, Ig8[, with the follOWing 
amendments :-

Enacting Formula 

I. That at page [, line g, for the 
word "Thirty First" the word "Thirty 
second" be substituted. ..' 

Clause J 

2. That at page I, line 14, for the 
figure "lg80" the figure "lg81" be 
substituted. 

The &hedule 

(3) That at page 26, line I, fo' the 
word "beneficiation" the word "bene-
fication" be substituted. 

'I am, therefore, to return herewith 
the said Bill in accordance with the 
provisions of rule 128 of the Rules of 
Procedure and Conduct of Business in the 
Rajya Sabha with the request that the 
concurrence of the Lok Sabha to the said 
amendments be communicated to this 
House.' 

(ii) 'In accordance with the provi-
sions of rule [[ I of the Rules of Pro-
cedure and Conduct of Business in the 
Rajya Sabha, I am directed to enclose 
a copy of the Salary, Allowances and 
Pension of Members of Parliament 
(Amendment) Bill, Ig81, which hlu 
been passed by the Rajya Sabha at 
its sitting held on the 25th February, 
Ig81.' 

AIR (PREVENTION A  D CONTROL 
OF POLLUTION) BILL 

RETURNED BY RAJYA SABRA WITH AMEND-

MI':N'TS 

SECRETARY; Sir I lay on the 
Table of the House the Air (Prevention 
and Control ofPo\lution) Bill, Ig81, which 
has been returned by Rajya Sabha with 
Amendmen!S. 

SALARY, ALLOWANCES AND 
PENSION OF MEMBER OF PAR-
LIAMENT (AMENDMENT) BILL 

AS PASSED BY RAJYA SABRA 

SECRETARY: Sir, 1 also lay on the 
Table of the House the Salary, Allow-
ances and Pension of Members of Parlia-
ment (Amendment) Bill, Ig81. as passed 
by Rajya Sabha. 


